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THE DEPUTY CHAIRMAN : 
Mr. Pandey, please take it away. ... 
(Interruptions)... Mr. Pandey, take 
it away. You cannot bring it ; take 
it away... (Interruptions)... I say, 
take it away...(Interruptions)... I 
adjourn the House of 10 miniutes. 

The House then adjourned at forty-
five minutes past twelve of the 
clock. 

The    House reassembled at one of 
the clock,   The Deputy Chairman in   
the   Chair. 

Alleged Censoring of 
Doordarshan's "Khula Manch" 

Programme 

THE DEPUTY CHAIRMAN : 
I hope now the re will be peace. 
So, I can call Shri Suresh Pachouri. 
He is not here.   Yes,   Mr. Salve. 

SHRI N. K; P. SALVE (Maha-
rashtra) : Madam, I crave your in-
dulgence to refer to a matter in which 
this Government has indulged in a 
most shameless operation of sialism 
in censoring a very important item 
on the Doordarahan's "Khula 
Manch". "Khula Manch" in English 
means 'open platform'. Amongst 
others, Indian Express has this to 
say. I will just read two lines and I 
am done. 

"The Minister was critical of both 
the Pepsi deal and the Maruti-
Suzuki collaboration and not parti-
cularly supportive of the industrial 
policy, recently announced by the 
Government." 

Questions were allowed to the 
participants to be put to the 
Railway Minister. The Railway 
Minister answered those questions. 
Thereafter those questions which 
were inconvenient to this 
Government were censored. This 
Government which swears day in 
and day out, in season and out of 
season, by its avowed commitment 
of running an open Government 
censors this kind 

of a thing. I don't think much of 
the "Khula Manch" business. As it is 
a very shameful performance, but 
at least there must be a modicum of 
honesty. A Minister whom you 
are putting there to eulogise the Go 
vernment performance if he chooses 
to criticise, let it come openly. It 
is no longer a secret that their's is 
not a cohesive Cabinet at all. 'Each 
one unto himself they work'. But what 
is worse is that they are resorting to 
censoring       of     a programme 
which is called as "Khula Manch". It 

is now   absolutely   clear that this 
Government is not only not   worth 

its salt, is not only going back on the 
promises it has given, but is   also 

indulging in a very  heinous   act.    It 
is indulging in an act of virtual trea-
chery to the nation.   That is   what I 
charge.   (Interruptions)     Yes,   trea-

chery in the sense that they are not 
being true to what they have promis-
ed.   Therefore, I would i ike to  know 
from the Minister of Information and 
Broadcasting as to who ordered the 
censoring.   I    would also like    to 
know whether or not they are going 
to   show   that part which has been 
censored.   If  they don't   do so, the 
credibility   of    this       Government 
which is   already at a very low ebb, 

will completely    evaporate. 

SHRI S. JAIPAL REDDY 
(Andhra Pradesh) : Madam, let Mr. 
Salve not bother about the credibi-
lity of the Government (Interrup-
tions) 

THE DEPUTY CHAIRMAN : 
He has asked for it. 

SHRI SUBRAMANIAN SWA-
MY (Uttar Pradesh) : Madam, he is 
not a Minister. 

THE DEPUTY CHAIRMAN : 
He is a Member. He is answering 
for himself. 

SHRIMATI JAYANTHI NAT-
ARAJAN (Tamil Nadu) : What .Mr. 
Fernandes has said is that he will not 
allow the Industrial policy to be 
passed. 
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SHRI   S.   JAIPAL   REDDY: 
Let Mr. Salve not bother about the 
credibility of the Government. Let 
him bother about the credibility of 
his party which is getting more and 
more eroded. 

Now, coming to his question, 
we all know that "Khula Manch" is 
a forum where the Ministers answer 
questions in regard to their 
Ministry. 

SHRI N.K.P. SALVE: Madam, 
where does he get authority from? 
Then why were questions   allowed? 

SHRI SUBRAMANIAN SWA-
MY: Then why did the Minister 
answer those questions? He should 
have kept quiet. 

THE DEPUTY CHAIRMAN: 
Mr. Salve, let him have his say. 
There is no harm. If you have made 
your point, let him make his point. 
(Interruptions) It h his observation, 
his knowledge, his perception What-
ever you may call it, but let him 
speak. 

SHRI     S.     JAIPAL REDDY: 
I am rather surprised that a senior 
Member as Mr. Salve does not have 
the patience to hear another 
Member. 

I saw the "Khula Manch" when 
Prof. Dandavate answered questions 
in regard to the Finance Ministry. 
All the questions related to the 
Finance Ministry. Therefore, 
assumingthat the "Khula Manch" is 
meant for questions to be put in 
regard to the concerned ministry.. 

SHRIMATI JAYANTHI NAT-
ARAJAN: He was in charge of the 
Jammu  and     Kashmir  Affairs. 

SHRI SUBRAMANIAN SWA-
MY: Than don't  keep it as "Khula 
Manch. 

SHRI    S. JAIPAL    REDDY : 
What is this?   You    should     no 
interrupt me.   . 

THE DEPUTY CHAIRMAN: 
Please let him   have his say. 

SHRI S. JAIPAL REDDY: Mr. 
Fernandes was Minister of Jammu 
and Kashmir Affairs some time 
back, not on the day when he 
appeared on the "Khula Manch." 

SHRI M.M. JACOB (Kerala): 
So, is he not permitted to speak 
now? 

THE DEPUTY CHAIRMAN: 
Mr. Jacob, please don't interrupt. 
Otherwise I will close this dis-
cussion. 1 would not permit any-
body to interrupt. This is not the 
way. (Interruptions) There is not 
going to be a debate on "Khula 
Manch" here. Please take your seat. 

SHRI SUBRAMANIAN SWA-
MY: If an individual Member has a 
right to say something, I too have a 
right to speak something He is 
speaking on behalf of the Govern-
ment. 

THE DEPUTY CHAIRMAN: 
It does not matter. 

SHRI SUBRAMANIAN SWA-
MY: But we want to know what is 
the    official stand. 

THE  DEPUTY  CHAIRMAN: 
Please take your seat. It is entirely 
up to the Chair to identify or not to 
identify. 

SHRI SUBRAMANIAN SWA-
MY: I am assisting the Chair in this 
matter. 

THE DEPUTY CHAIRMAN: 
Please don't assist. Thank you very 
much. 

SHRI S. JAIPAL REDDY: I 
don't even know if the facts re-
ferred to by Mr. Salve are correct. 
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I assume them to be correct because 
I don't think he would be held res-
ponsible as other Members belong-
ing to the "Khula Manch" will be 
held. Assuming all these facts to be 
correct, let me state last night Mr. 
George Fernandes, Minister for 
Railways, faced very hostile ques-
tions. And it is a tribute to the 
openness of the Government that 
the Minister was asked inconve-
nient questions in regard to the 
Railway  Ministry. 

SHRI SUBRAMANIAN SWA-
MY: This is a 'bogus' Manch. 

SHRI   S.   JAIPAL REDDY: I 
must say in relation to the "Khula 
Manch" that the Minister for Rail-
ways was more effectively grilled 
than they could do so here in this 
House. 

THE   DEPUTY CHAIRMAN: 
Now, Shri Suresh Pachouri. 

SHRI N.K.P. SALVE: Half a 
second, Madam. 

THE DEPUTY CHAIRMAN: 
No further questions, Mr. Salve, 
please. I have got 15 Special Men-
tions. (Interruptions) I will say this 
to the Members that whatever Spe-
cial Mentions can be finished by 
1.30 p.m., I will finish them and 
then the rest will be taken up after 
the Legislative business at 5.30 p.m. 

SHRI N.K.P. SALVE: Five 
seconds, Madam. 

SHRIMATI JAYANTHI NA-
TARAJAN: Madam, I may also be 
allowed. 

THE DEPUTY CHAIRMAN: 
Not all of them. We cannot take the 
time of the House for zero hour and 
Special Mentions and not do any 
business.   It is not possible. 

SHRI N.K.P. SALVE: If what 
the hon. Member has said has any 
merit in it, he should have realised 
that Mr. George Fernandes himself 
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should have declined to answer 
questions which he was not sup-
posed to answer. (Interruptions) Do 
I take it as a joint responsibility or 
not? Their Cabinet functions under 
the principle of joint responsibility. 
Do we know that in their 
Government Ministers are prohi-
bited from publicly answering 
questions which do not relate to their 
Ministry? This is how they are gong 
to work. 

 
SHRI    S.    JAIPAL REDDY: 

You may know the rules, Mr. Salve* 

 
THE  DEPUTY CHAIRMAN: 

It is not being recorded. I say, have 
some order in the house. It is not 
going to be recorded. 

 
SHRIMATI JAYANTHI NA-

TARAJAN: Madam, allow me on 
"Khula Manch". 

THE DEPUTY CHAIRMAN: 
"Khula Manch" is closed now. I 
have permitted him. (Interruptions) 
Mr. Abrar Ahmed, you are speaking 
without my permission. Please don't 
disturb the House and take your 
seat. (Interruptions) Don't argue 
with the chair. You should know 
about your right. Sit down, don't get 
excited for the things which are not 
there. 

 
*Not recorded. 
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THE DEPUTY  CHAIRMAN: 
When the Minister was going to 
answer the House was adjourned. 
That is the problem. 

 
THE DEPUTY CHAIRMAN: 

You people did not want to discuss 
it. .. .{Interruptions).. .You never 
wanted to discuss it.   Sit down. 

 
THE  DEPUTY  CHAIRMAN: 

Mr. Abrar Ahmed , your Member 
wanted the House to be adjourned 
and did not hear about Kuwait. Sit 
down. Nothing should go on 
record.. {Interruptions).. Now you 
come and say that you want to dis-
cuss it. You shluld have discussed it 
on Friday. 

SHRI DIPEN GHOSH (West 
Bengal): He himself wanted the 
House to be adjourned. Now he is 
raising that matter. He did not want 
to hear the Minister. 

SHRI   SUBRAMAN1AN SWA- 
MY: I am on a point of order. 

THE DEPUTY CHAIRMAN: 
Mr. Ish Dutt Yadav is already on his 
legs. .. {Interruptions).. Unfortunately 
your people did not want to discuss 
it. It is all right. We will   discuss it   
when it comes. 

 
SHRI S. B. CHAVAN (Maha-

rashtra): The kind of statement 
which the hon. Deputy Chairman 
has made is not correct. You said 
we never wanted to discuss it. 
Probably under different circums-
tances the House was adjourned. So 
to say that we were not interested in 
discussing it is not correct.. .. 
{Interruptions).. 

THE DEPUTY   CHAIRMAN: 
Please sit down. There was no 
namaz in the evening. When the 
Minister laid the statement on the 
Table of the House, the Members 
should have waited to seek clari-
fications. If they are so concerned 
about our Indians in Kuwait or Iraq 
or anywhere in the world, I am also 
equally concerned about them. But 
this is the way they behave. You are 
a senior Member. You just look at it. 
I leave it for the House to see. Every 
Member should see what is 
happening in the  House. 

 
THE  DEPUTY CHAIRMAN : 

Mr. Chavan, it is very easy to pass 
comments on me. You don't under-
stand how every Member speaks 
here. If you pass comments even on 
one day on the behaviour of the 
Members also, I will be very 
thankful, I will be very, very happy. 
You tell them at least on one day not 
to behave like this and aruge 
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with the Chair. I am not agtaited or 
worried because I am here to do my 
job to the best of my ability. If 
members function well, it is fine 
and if they don't function well, it is 
okay. 

 
(Interruptions)   That matter is over 
now.   (Interruption). 

SHRI M. A. BABY (Kerala): 
Madam, we are very happy that 
you see to it that Shiv Shanker Ji is 
the Leader of the Opposition. 
(Interruptions) 

THE DEPUTY CHAIRMAN: I 
have the information, he is the 
Leader of the Opposition (Inter-
ruption) 

THE   LEADER OF THE OP-
POSITION     (SHRI    P.      SHIV 
SHANKER) :Iam sitting here. That 
by  itself is  enough. (Interruption) 

SHRI M. A. BABY: Madam, 
you also protect his authority as the 
Leader of the Opposition. 

 

THE DEPUTY CHAIRMAN: 
That is not my concern. It is the 
concern of his pat party. 

SHRI SUBRAMANIAN SWA-
MY: Madam I am on a point of 
order.. (Interruptions)... 

THE DEPUTY CHAIRMAN: It 
is for me to decide. I have per-
mitted him. 

 
SHRI  SUBRAMANIAN SWA-

MY: Madam, I am very happy that 
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[Sh. Subrajnanian Swamy] 
the Leader of the House is here. 
There has been an increasing ten-
dency of the ruling party Members 
to denigrate Judges. Kuldip Singh 
is a classic case. I would think that 
the Leader of the House should see. 
.{Interruptions) 

THE  DEPUTY CHAIRMAN: 
That cannot be a point of order 
bcause we are not discussing that 
matter. (Interruption). It is not. 
When it comes, you can discuss it. 
(Interruptions). 

SHRI SUBRAMANTAN SWA-
MY: No, that is what I am saying It 
should be on the agenda. 

THE  DEPUTY   CHAIRMAN: 
When it is not on the agenda, that 
matter cannot be taken up in the 
House. (Interruptions). Are you 
running the House or am I running 
the House? Why can't you just keep 
quiet? (Interruptions). You know 
that you can only raise a point of 
order in the matter before the 
House. There is no matter before the 
House. Please take you seat .You 
discuss it at the correct forum Okay.   
This is not the forum. 

Alleged Atrocities on Members   of 
Minority Communites 

 


